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¢ CENTRAL ADMINISTRATIVE TRIBUNAL

JABALPUR BENCH, JABALPUR

Caravs Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001 !

.................................... Respondent (s)

A copy of the ORDER dated . . . . ’7‘5 C\ ) .'.’.?1. e ... passed by the Hon'ble
Tribunal in the above mentioned case is forwarded herewith for necessary actlon
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27.,09.,2004
applicant by Shri D.M. Kulkarni.
Respondents by Shri S.A. Dharmadhikari.
Heard the learned counsel for the parties.
The learned counsel for the respondents
has stated that the orders of the Tribunal
given on 3rd September, 2003 in OA No. 366/1998
have Been fully complied with. He has submitted
a copy of the order passed by the respondents
on 8th September, 2004 and also on 30th July,
2004 whereby the applicant is deemed to have
been reinstated in to thﬁlGovernment service
with effect from 24.6. 19Q§DKIX!§XH 30 11.1996,
The copy of the orders have beenzgenx to the
KROQEICREOOCMECAME applicant Dy the respondents.
Consequently, all the consequential benefits
after reinstating the applicant during this
period has also been paid to the appiicant.
Thus, the ordMBALPGR BEhe:Thtkunal has fully been
complied.with_and this CCP has become infructu-

ous.
As the CCP has become infructuous, the
same is dismissed. Notices issued are glscharged
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